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Wcrfciiig of the   sugar    mill* takea over 
tinder tbe  National Sugar Undertakings 

Act,  1978 

32. SHRI VIRENDRA VERMA: WiH 
the Minister of FOOD AND CIVIL SUP- 
PUBS  be   plea-ed  to state: 

(a) what is the outstanding amount of 
loans given by Government from the 
Sugar Development Fund/Banks to each 
af the eight sugar mills taken-over under 
the National Sugar Undertakings Act, 
1978, null-wise; 

(b) what is ihe total quantity of cane 
crushed by each of these mills during the 
last three years, yearwise and the rate 
of sugar recovery in each case; 

(c) what is the profit/loss of each mill 
since their  taking-over; 

(d) the year for which the accounts of 
e:tch of these mills as also of the Custo- 
dian General'^ office have been audited; 
and if the accounts have not. been 
audited so fac. what are the reasons there- 
for;  and 

(e) what is the cost of sugar produc- 
tion per quintal in each of these mills 
since their taking over and how does il 
comp\ire with the average production cost 
of sugar in ihe country? 

THE MTNISTER OF STATE TN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS- 
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI AJIT PANJA); (a) No |oan as- 
istance was given to the mills in question 
by the Government from the Sugar Deve- 
lopment Fund|Banks. Scheduled Banks 
wer» providing only cash credit facilities 
against hypothecation of the sugar stocks 
produced by these factories. However, 
loan assitance was extender by the Cen- 
tral Government to these factories from 
time to time to meet the working capi- 
tal requirements etc. The present outstand- 
ing principal is Rs. 30.01 crores for all 
the   8   Mills  on  the  loan   account. 

(b) Statement No. I is attached. [See 
Appendix CXXXTX, Annexure No. 6..] 

(<:;) Statement [No. 11 is attached. (See 
Appendix CXXXTX, Annexure No.  7.] 

(d) Statement No. Ill showing the 
latest position of the statutory audit of 
the mills Ls attached. (Sec below). It can 
be seen therefrom that the audit in As- 
pect of ? mills in corporate sector ha9 
been completed upto 1984-85 and in 1 
mills, the same is in progress. As regards 
the remaining oue corporate sector mill 
i.e. R. B. N. Singh Sugar Mills, Lhaksar, 
there were difficulties in computing the 
accounts at the time of take over, and 
hence the delay. Attention, however, lias 
been paid to the early completion of the 
audit of accounts of this Mill. 

The accounts of two co-operative sect°r 
mills are audited by the co-operative 
auditors of the respective State Govern- 
ments. 

Custodian General's office does not come 
under the purview of statutory audit, as 
it is a non-commercial administrative or- 
ganisation. 

(e) The range of cost of production, 
from 1978-79 to 1984-85 seasons, per 
quintal of sugar, in respect of 8 denotified 
sugar factories ?s attached as Statement 
No.  IV. (See behw). 

The cost of production of these factories 
Cannot be compared with the average cost 
of production of sugar in the country ais 
the cost of production of each zone in 
which these factories arc located differ 
from one another.    . 

The reasons for high cost of production 
in  these  factories  are  as  under:— 

(1) Old artd worn out plants and 
machinery  resulting  in  lesser  recovery. 

'(2) Non viable capacity in respect of 
a few mills. 

13) Date to limited objectives of the 
Take Over Act. Government could not 
invest huge amounts required for ex- 
pansionjmodernisation of plants and 
cane  development  etc. 

(4) Shortage of cane due to non- 
avaifabilityjdiversion. resulting in under 
utilisation of capacities. 

(5) High  State  advised     cane  price? 
paid irrespective of recovery. 
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